
Yeam UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI 
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By E-mail 

To, 
The Registrar General, 

Hon'ble National Green Tribunal, 

Principal Bench, 
Faridkot House, Copernicus Marg 

New Delhi-110001. 

Sub: Regarding Submission of Response on behalf of the Uttar Pradesh Pollution 

Control Board, in compliance to the order dated 15.05.2024 passed by the 

Hon'ble National Green Tribunal, Principal Bench, New Delhi in Original 

Application No. 544 of 2024 In the matter of Deepak Rai Versus State of UP. 

Sir, 

Kindly refer to the subject mentioned above. In compliance of the order dated 
15.05.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi in 
Original Application No. 544 of 2024 In the matter of Deepak Rai Versus State of UP. The 
Response on behalf of the Uttar Pradesh Pollution Control Board is enclosed herewith for 

your kind perusal and further necessary action. 

Sincerely Yours, 

Enclosures:As above Pr 
ae 

U.K Ctota) 
Regional Officer 

Copy to following for kind information & necessary action. 

1. Member Secreatory, U.P. Pollution Control Board, Lucknow. 

2. Chief Environmental Officer (C-6), U.P. Pollution Control Board, Lucknow. 

3. Law Officer (I), U.P. Pollution Control Board, Lucknow. 

4. Shri Pradeep Misra, Advocate, Supreme Court, B-235, Sector-XIX, Noida, 

District-GB Nagar, 201301. 4 

Regional Officer 

NGT cover letter 

Sara arafera : rare fanre aitftrs airs, Waee TR, ACPTR, ATMT—-221010, FRAT : 0542—2275951, thera : 0542—2275951 
aaa: Cowo—124, fafa aves, wah Te, crear —228010, ATG : 0522—2720828, 2720681, 2720831. Waa : 0522-2720764
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BEFORE 

THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

ORIGINAL APPLICATION NO- 544/ 2024 

IN THE MATTER OF: 

Deepak Rai Applicant 

Versus 

State of UP Respondent 

Order Date- 15.05.2024 

Next Listing- 01.08.2024 

Response on behalf of the Uttar Pradesh Pollution Control 

Board, in compliance to the order dated 15.05.2024 passed 

by the Hon'ble National Green Tribunal, Principal Bench, 

New Delhi in Original Application No. 544 of 2024 In the 

matter of Deepak Rai Versus State of UP. 

That the Hon'ble National Green Tribunal, Principal Bench, 

New Delhi (hereinafter referred as Hon'ble Tribunal) vide its 

order dated 15.05.2024 in Original Application No. 544 of 2024 

in the matter of Deepak Rai Versus State of Uttar Pradesh & 

Others has passed the directions. The relevant excerpt of the 

order is as below:- 

veneeees 5. Issue notice to the respondents for filing their 

response at least before the next date of hearing........... ” 

,
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Response- 

1. That in compliance to the order dated 05.01.2024 passed 

by this Hon’ble Tribunal in Original Application No. 800 of 

2023, an Action Taken Report has been submitted by the 

Regional Officer, Uttar Pradesh Pollution Control Board, 

Varanasi vide letter no.43/NGT OA No. 800/2023/2024-25 

dated-06.04.2024 before this Hon'ble Tribunal. The copy of 

the Action Taken Report dated 06.04.2024 is being 

annexed herewith as Annexure No-1 to this response. 

2. That in the above Original Application No. 800 of 2023, the 

grievance raised by the applicant is that the Project 

Proponent i.e. respondent no. 5 namely M/s Gagan Brick 

Industry, at Village Devkali, Tehsil Kerakat, District 

Jaunpur, Uttar Pradesh is running without having consent 

to establish and consent to operate from the State PCB in 

violation of the various orders of the court. 

3. That the Uttar Pradesh Pollution Control Board (hereinafter 

referred as UPPCB) vide letter dated 10.01.2024 has 

issued closure order under Section 31A of The Air 

(Prevention & Control of Pollution) Act, 1981 with the 

directions to the respective District Magistrate and District 

Head of the Police for the implementation of closure order 

against the brick kiln in question for operation of brick kiln 

without obtaining prior consent to operate under The 

Water (Prevention and Control of Pollution) Act, 1974 and 

The Air (Prevention and Control of Pollution) Act, 19871. 
2 
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The copy of the closure order dated 10.01.2024 is being 

annexed herewith as Annexure No-2 to this response. 

_ That in pursuance to the closure order dated 10.01.2024, 

The District Magistrate, Jaunpur vide office order dated 

18.01.2024 has constituted the five member committee for 

the compliance of the closure order dated 10.01.2024 

against the brick kiln in question. The copy of the office 

order dated 18.01.2024 is being annexed herewith as 

Annexure No-3 to this response. 

. That in pursuance to District Magistrate, Jaunpur order 

dated 18.01.2024, the compliance of the closure order 

dated 10.01.2024 against the brick kiln in question was 

complied by the officials of the above stated committee on 

07.03.2024. A copy of the compliance report dated 

07.03.2024 along with photographs is being annexed 

herewith as Annexure No-4 to this response. 

. That further in compliance to the Hon’ble Tribunal order 

dated 15.05.2024, the officials of the Regional Officer, 

Uttar Pradesh Pollution Control, Varanasi has inspected 

the site of the brick kiln in question i.e. M/s Gagan Ent 

Udhyog (R.S. Marka), Village Devkali, Tehsil Kerakat, 

District Jaunpur on 15.07.2024 and in said inspection the 

brick kiln was found closed. A copy of the Inspection report 

dated 23.07.2024 along with photograph is being attached 

as Annexure No-5 to this response. 

SE 
3 
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7. That it is submitted that UPPCB has also requested to 

S.H.O. (Police), Keraket, Jaunpur vide letter dated- 

21.05.2024 for ensuring the compliance of closure order 

issued against the brick kiln. Copy of the letter dated 

21.05.2024 is attached herewith and marked as Annexure 

No-6 to this response. 

Conclusion: 

The brick kiln namely M/s Gagan Int Udyog (R.S. Marka), 

Village-Devkali, Tehsil-Kerakat, District-Jaunpur has not 

obtained valid ‘Consent to Operate’ (CTO) form UPPCB. 

UPPCB had issued closure order against the brick kiln under 

the section-31A of Air (Prevention and Control of Pollution) Act, 

1981 (As amended) vide letter Dated-10.01.2024. For ensuring 

the compliance of closure order, the Joint Committee 

constituted by District Administration, Jaunpur vide Letter dated 

18.01.2024 had stopped the operation of brick kiln on dated 

07.03.2024. Further, UPPCB has also requested to S.H.O. 

(Police), Keraket, Jaunpur vide letter dated-21.05.2024 for 

ensuring the compliance of closure order issued against the 

brick kiln. Presently, The operation of brick kiln was found 

closed during site visit on dated 15.07.2024 by UPPCB official. 

The above response on behalf of the Uttar Pradesh 

Pollution Control Board is placed before this Hon’ble National 

Green Tribunal for perusal and kind consideration. 

okaer 
(UK Gupta) 

Regional Officer, 

UP Pollution Control Board, 

Varanasi.
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Firm vy ure wa 

eam UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI 

rnp 

Wey Wo / Reno. U2 | NG TOA No.Gdo/2022 | 2024-25 PAH / pate.0.6/ 04/2024 

To, 

The Registrar General, 
Hon'ble National Green Tribunal, 
Principal Bench, 
Faridkot House, Copernicus Marg 

New Delhi-110001. ' 

Sub: Regarding Submission of Action Taken Report on behalf of Uttar Pradesh 

Pollution Control Board, in compliance to the order dated 05.01.2024 passed } 
by Hon'ble NGT Principal Bench, New Delhi in Original Application No. 800 of 
2023 In the matter of Deepak Rai Versus State of Uttar Pradesh & Others. 

Sir, 
Kindly refer to the subject mentioned above. In compliance of the order dated 

05.01.2024 passed by Hon'ble National Green Trubunal, New Delhi in Original Application 

No 800 of 2023 in the matter of Deepak Rai Versus State of Uttar Pradesh & Others. The 

Action Taken Report on Behalf of Uttar Pradesh Pollution Control Board is enclosed 

herewith for your kind perusal and further necessary action. 

i Yours, 

Enclosures:As above ao? 
4 (Or S.c. Shure" 

Regional Officer 
a[¢ 

Copy to following for kind information & necessary action. Le 

1. Member Secreatory, U.P. Pollution Control Board, Lucknow. 
2. Chief Environmental Officer (C-6), U.P. Pollution Control Board, Lucknow. 
3. Law Officer (I), U.P. Pollution Control Board, Lucknow. 

4.Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida, 
District-GB Nagar, 201301. <-> 

Fah 9 bya 
cer Regional O: 

o[e ble 
oe 

aara orate : snare fara aiiftrar aiecrae, Taree IK, AGN, ARTT-221010, FATA : 0542-2275051, Waa : 0542-2275951 
yore: Dowto-12A, aft are, ari TIN, crearer—226010, SRAM = 0522-2720828, 2720681, 2720831. aN : 0522-2720764 ~
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f AB aory UTTAR PRADESH POLLUTION CONTROL BOARD 

/ ON 
Ref. NoLAOAGA 7/6 / 110-839 /0.4. No.800/2023 72024 Dated O8-4- 

Mo _FIoNoNo says 
#—Vet ET 

Wa}, 
PEIDRCICCONE 
Boro Hen Faso ay, 
arnt | 

free: To THosNowto, ae Real Yatra _O.A. No.800/2023 dre Wa TAM We sie Tey 
WET FT A Wa area fea 05.01.2024 & Wade WI 

FEY, 
BIN BNiat farsa Ato wHoviodlo, ay feet H alert O.A. No.800/2023 tae wa wart 

we Sip Vea wear a arr F ufer Pater 05.01.2024 ar Wert TE BY 
TRIAT Vika order B argued H weg as aH sie S afer fa GM Teh Action Taken 

Report BY WTA TAR BI STAT WT ETS SHIT omar ger reer Me Har at oT We s fe 
Ho ASL A Vad sea aac Hed EY as a Bead Hen Yaad Hel 

gare aaa | mad, 

oS\ V1 a oho 
(Fei-6) 

.»> 

AY 

T.C/A2V, Vibbutl Khand Gomti Nogar, Lucknow —226010 
Phone: 2720831, 2720828, 2720691 & 2720681 = Fax: 0522 —2720764 

Email: info@uppcb.com - Web Site: www.uppeb.com 
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Action Taken Report on behalf of Uttar Pradesh Pollution 

Control Board, in compliance to the order dated 05.01.2024 

passed by Hon'ble NGT Principal Bench, New Delhi in 

Original Application No. 800 of 2023 In the matter of 

Deepak Rai Versus State of Uttar Pradesh & Others. 

That the Hon'ble N.G.T, Principal Bench, New Delhi vide 

its order dated 05.01.2024 in Original Application No. 800 of 

2023 in the matter of Deepak Rai Versus State of Uttar Pradesh 

& Others has passed the directions. The relevant excerpt of the 

order is as below:- 

sseseene 4, We are of the view that once the communication 

has been sent by the RO then Member Secretary, UPPCB is 

duly required to consider the said communication and take 

appropriate action in accordance with law. 

5. Hence, at this stage no interference in this OA is 

required. The original application is disposed of expecting 

that the Member Secretary, UPPCB will take expeditious 

action in accordance with law on the communication dated 

25.10.2023.. ..seeers ” 

Action Taken Report 

1. That in this original application the grievance raised by the 

applicant is that the Project Proponent i.e. respondent no. 

5 namely M/s Gagan Brick Industry, at Village Devkali, 

Tehsil Kerakat, District Jaunpur, Uttar Pradesh is running 

» 
_—————
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without consent to establish and consent to operate from 

the State PCB in violation of the various orders of the 

court. 

. That Uttar Pradesh Pollution Control Board (hereafter 

referred as UPPCB) vide letter dated 22.11.2023 has 

issued show cause notice for closure under section 31A of 

The Air (Prevention and Control of Pollution) Act, 1981 

against the brick kiln i.e. M/s Gagan Ent Udhyog (R.S. 

Marka), Village Devkali, Tehsil Kerakat, District Jaunpur, 

Uttar Pradesh in question for operation of brick kiln without 

obtaining prior consent to operate under The Water 

(Prevention and Control of Pollution) Act, 1974 & The Air 

(Prevention and Control of Pollution) Act, 1981. The copy 

of the Show Cause Notices dated 22.11.2023 is being 

annexed herewith as Annexure-1 to this report. 

. That further in pursuance to a show cause notice dated 

22.11.2023, UPPCB vide letter dated 10.01.2024 has 

issued closure order under Section 31A of The Air 

(Prevention & Control of Pollution) Act, 1981 with the 

directions to the respective District Magistrate and. District 

Head of the Police for the implementation of closure order 

against the brick kiln in question for operation of brick kiln 

without obtaining prior consent to operate under The 

Water (Prevention and Control of Pollution) Act, 1974 & 

The Air (Prevention and Control of Pollution) Act, 1981. 

o> 
= T 
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The copy of the closure order dated 10.01.2024 is being 

annexed herewith as Annexure-2 to this report. 

4. That in pursuance to a closure order dated 10.01.2024, 

The District Magistrate, Jaunpur vide office order dated 

18.01.2024 has constituted the five member committee for 

the compliance of the closure order dated 10.01.2024 

against the brick kiln in question. The copy of the office 

order dated 18.01.2024 is being annexed herewith as 

Annexure-3 to this report. 

5. That in pursuance to District Magistrate, Jaunpur order 

dated 18.01.2024, the compliance of the closure order 

dated 10.01.2024 against the brick kiln in question was 

done by the officials of the above committee on 

07.03.2024. A copy of the compliance report dated 

07.03.2024 along with photographs is .being annexed 

herewith as Annexure-4 to this report. 

The above action taken report on behalf of the UPPCB is 

placed before this Hon’ble National Green Tribunal for perusal 

and kind consideration. aa 

—— ob 
(Dr SC Shukla) 

Regional Oficer, 

UP Pollution Control Board, 

Varanasi.

78



AnnQuwe-L. 
ee 

SEE, 

UPPCO —— eae weer wey Rrra wig Se 
“ARR TTAR PRADESH POLLUTION CONTROL BOARD 
Le ‘ 6S e\- 
Ref. no..tie Shar /Te VEWI-005 7A ater / AIAN / 2023 Dated Lt." 7“ 

a 

4 

; 

aa risage 
Yael rz Tele (area Yeo Nl), 

TWR-VaTeh, 
TeVla-wTIT, 
WATE —TTTYR | 

ue ®& Ad wT ge Vet GIRO WHO UTA), urI—aaareh, Teles, oFTTE—Thagy, 
fod Se salt wet TTT VebT Y wed are Bowe A Ped), orh ae waa a wd a 
nooo ge fata S ees Aa aM dq Tolar afer wre oR wenfia B, ot fe aq Gea 
Pranny va Fetan) sire, 1981 a eme-2 (e) & arenfe yen sienftra eda o 

ae fe tad TH Ye Vert Gio Tao Awl), W-Aawel, celr—AerHd, VAIe—Thagy, 
ge aed or Peer Asta orate, anh ene aia 28.12.2023 wr fear Ta! Vat xe Ae 
UA-Vawch, Telel—HMed, WER F Th 2023-2024 F wala Si Pre S WaT Ah 
sma fart Riz, Fe AEs SB vA S we H waked a) Per so wea Ye Aaa F wee 
Ae WaT TAT 

ve fe eta orate at Pret sree wilt ge ved A PTT 200 Fee at Gt 
Te UA-eamell H 04 B05 HOM TM ETT 275 Mex a aA dah ai wm frame frees a 
TAT 600 ATEN GH A UY adam WH Aer onal fet 21 afta fee ¥ ge wed G 
TTT 400 Alex Gt Et oe UMAR a e-10 UE TT snarl Rea 31 were few i ge wes a 
TTT 115 Flee HT SAI OR UT-Naweht Bl 7-8 ER a anal Te 500 Alex Sl Bel WR WH ay 
ge Feo a aR-aaec Ws ant fers 3) afer fee 4 ge wes B aTTT 350 Ae a 
We UA-aqagR Gl AA sare a TAT 450 Hex a a oe waft fens aqauer fet 21 
eor-otar fen A orp 225 Alex at at oe Aad wer ge set (im Aral) fea 21 
wero fern 4 ge yes BY comm 350 Hex at a we tanh aM T TTT 450 Hex a 
ai we arifire fren, taach Ret 1 BHI Fe AEST GT Wet WOU Ye Ast (RMT Va 
mMevs) Fraaraett, 2012 B spor Tel eI 

ue fe ge yes FY rpm 3.0 eH wlaen ofafea ger G wo FY watt fear one @ wen xe 
wes 4 og tht & uracia Og ori B oT 30 Mee Gel flrs fier waite 81 

we fi ada arataa a ter sear ge red wi WIT Wea (Modo) wd 
Ware by Went (ag) WEI ve Friant ars B Frit Ae 8 

war ORR A ge yes aT ay (eT Pra wen Pram) sfAfian, 1991 a 
EMRI-24 /22 HT AAMT A BL EY HATE THT Mere AT Sar Mea wT Geeta BI 

s+ 
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/ able pb /S89-10>4 23/9-p/sarS bA-lhME Eh tb Sfp bald Burp} wb shblin 
—bhbln ‘Beblac— iS) ‘ebbb—lillt "({eblls OLA ORI) tA OR bbb pie 

S 

Hiballe bithEle (eo KY BHRA Polk WA & 
p07 LO'eh sblbe| ‘y2—-E202 /66E/ Ina 2A bbh/vOOe-lkaW Eh wb shbio—phbls 

poainie WIN} / prying Ba iin piace BwiInBle Leh IRplie [pp fe pepebop 
bh Japlia [eb (in Ppa cb d, Fe-Ilb Yb (Leila) 186) ‘bpbjle (laebhy 

Ik Indbl| lobby) fib IMB pZOZ LOO! shiee} ‘€20Z/\dlolMb /laplie |pb /s99 

—lobl 2k/9-l./saps bh-lba Kh wb ALA ‘Alb Inkbl) InbbK OKON Bdbj 

ib Milelln—Dhblo ‘Deb D|AOD “|Pebh—Hetr ‘(Ieblle OWA Calls) hjaa 2 Lbk pte i. ere 
~ 

» 

s 
o
s
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tad a ge vet (Greovaonrel), wWa-caneh, cevic—aeread, oTTE—cTGR } 
wey ae & oa Peale 10.01.2024 ERI UN Fal area H HA A forenlHret, 

@rafers sree feat 18.01.2024 @ Aaa B afod Waa cM ENT aa 
aqarent fd or & waa fery 7a wierarAT |
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ee ee 2. 
vA Ayn gp ure No. -S 
Rr wm ge vert Goya Aref), we-eanch, cevta-dead, wre—ofage a ae 
FRREToT STAT | 

Vat wefia fe vest RRA wT Ye UelT GIRO WO Te), wI-kaach, TEete—aeTHT, 

wue—stage ar Plet Pais 15.07.2024 wr Am rar) Per} wera fed 7a wel wet BI 

Poe Bag MN YRW SAT MNT YA Wo wea wy, Bt ward Oy Per B wa xe Age Fe TAT 

Tra) Rega Ader aren Aeraq &- 

1 orafaa oftdargar wat tehfs ge qeor Wea, Teter, OrTae—SaE F went eI 

araaa afieargar fe red a wh F Peis 22.10.2023 va fei 26.12.2023 wl Pte fear aT 
an) sar fatal a Aderr S wra ge wear ae oT rar aT) Perr aH era fed wa wre 

waa Bl 
2 fered a oe ae ST gee we Oe, TN a OT Ha GMP ATT 20,000 Ye 

waka & ex 8 Bored fear rat 3) 
3 -s- Se wed § det S wT A TT 30 ee ofits ae O Hoe ao vat fea ore 81 Tg TS 

Bereta Vg Ses SV TPMT 30 Alex Gel fore fa waft 21 
a «so Seed @ eet we A oa 3 a 3 wea tg Wo Seo a Wit a. acer 

waite wel 21 
5 ge aed F Wet ST WANT Ue Waters ue selfs watery A wed are a PRT &g fear ore 21 
6. wate Sa SH Fe Aes al wrTel went Moose) wd waned 8g wens (ret vd 

arg) wea Wea Priam ars B Profs wet 81 
7. ge aed & ftee Woo ds G unig wasas/t-o/se aeoroas /adl ae / at / 2023, 

feqie 10.01.2024 ant ay Garr farm cen Pram) afafraa, 1981 (@emdefta) a ais 

ort Feat Sree BT feat rar er] wens F ferenrant, siege db va frie 18.01.2024 grt wet 
wigan Pht aT WI aS BOM al onder ar srry frie 07.09.2024 Fl aepe eA, 
arred, wares ot Uy frat rar cer ga Grafs H ua Pia 21.05.2024 err fe aed H 
aedt ore or Pia sae YPRaq oe 8g areas, dere, SAR GT ua Ae far za eT 
(erarsfet ter) | 

& IO WAowiocto ARI Soyo Wear 544/2024 (ow Wa TAM we sie yowlo) H Fis 15.05.2024 a 
area wie frat war & (wremafe wer) | Ao WAouHogto arr wet onee Faia 15.05.2024 aT WS 
aint Prevad & 
"1, In this Original Application the grievance of the applicant is that respondent no. 5 M/s Gagan 
Brick Industry, at Village Devkali, Tehsil-Kerakat, District-Jaunpur, Uttar Pradesh is operating 
without adhering to the siting guideline and without obtaining CTE and CTO. 
2. Leamed Counsel for the applicant has submitted that Applicant had earlier filed O.A. No. 800/2023 
raising this grievance and the said O.A. was disposed of vide order dated 05.01.2024 with a direction 

to Member Secretary, UPPCB to take expeditious action on the communications sent by the R.O. to 

the Member Secretary on 25.10.2023. 

3. Learned Counsel submits that in spite of the directions of the Tribunal no effective action has been 

taken by the authorities and the brick kiln is still operating violating the norms. 
4. This O.A. raises substantial issue relating to compliance of the environmental norms,.........+.. " 

9. rte ob Wa Wer as H oa tem asses /Wio/ge weot-eas /aal area /aMTA / 2023, 
fertie 10.01.2024 ERI ary (raat Farr ten Pretam) sfifrer, 1981 (erie) at aT—31'y" 
OT UI TA seer H ay A Fe Acar MH Mae AT WA AAT 

UA SEN as sachorrl wd sravas Hla! eq Wear mega 31 

Baa Ina 
wierd) (ato flo Tf) 

Re eee tenia were 

tno gh” 

Scanned with CamScanner
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Scanned with CamScanner 

Latitude: 
Longitude: 

25.660583 

Elevation: 82.8323 m 
82.857951 

NO mente oe on 

Fed TH Fe TaT (Goto Aref), WA-aneh, Tedta-Aeea, warIE-sGT 

Latitude: 
Longitude 
Elevation: 
Accura' 

25,660794 

Time: 1 

Je: 82.857993 
84.2943 m 
8.5m 

& a # 
a3

 
Ey 3 

7-2024 14; 
Qs. 
11 
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/ Armesure Mo-- 6 

Kean UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI 
re pe * n 

del WO / RefNo. 19° | 7) ge ak: 399)? 02H “5 fee / date. 2)* os" y 

aftoravan / tecayet 
da 4, FTO Towlodlo WaT 

OPTEAA—-PRTT, Yored SH FRI 

fea- Ami wr ge salt (roto anal) w-eanel, cevla-dwa, wget @ fieq we 
ae 8 om wal onder Rais 10.01.2024 B arena D wad W| 

Weey, 

Bra sRied fears ga aratea S 4a tea 1085/7 fe Vert / 390 / 2024-25, feria 25.04.2024 ar 
wel TET SA HT HE BY) ar va Hae qeq gata arent (qai-e), ae yeaa, aT o oa 
WEN Va 5485 /U-6/¥e Wess / TA sea / aM / 2023, fea 10.01.2024 art wea as A fe wear 
$ Awe TA a area Kaiw 10.01.2024 w age Prenat qelea, vig s oratera ata sata 
2084/7 Fe Tart /399/2023-24, fats 18.01.2024 H EI ada Waa BP Art fRAie 07.03.2024 wt 
wea Ta aT] ASA WHA A oT MaRS wy A afta fo wa ay cer MH wareia Ais, wa Freeney, 

3a sea S wT angel Byes feat var en fe ont ge wed or Maer 4 et (oramfa Warm) | HEMT xe 
Feo S Roe VI TA sea Hi aq Ao Tovitodlo, ag facet H alfera sioyo Wear soo /2023 daw wa 
TAM We sie vouo Tara A OG ones Aa 05.01.2026 S ae AF SMA Tar a Te AeA TAT 
wa wate S va WaT 43/ToModlo aio wo Ho s00/2023/2024-25, feria 06.04.2024 & art Ao 
Wrostodo F arftaer ferar Tar BI 

aie aaa art @ fe Ao Taosiodto ENT stow Wer 544 /2024 Caw Wa aA We sifw yorto F 
feate 15.05.2024 Bt area wie fear rear & (ora wer)! TO TrovHtocto eer MRR meer a HT sFeT 

" 2. In this Original Application the grievance of the applicant is that respondent no, 5 M/s Gagan Brick Industry, at Village Devkali, 
Tehsil — Kerakat, District- Jaunpur, Uttar Pradesh is operating without adhering to the siting guideline and without obtaining CTE 

and CTO. 
2. Learned Counsel for the applicant has submitted that Applicant had earlier filed O.A. No. 800/2023 raising this grievance and the 

sald O.A. was disposed of vide order dated 05.01.2024 with a direction to Member Secretary, UPPCB to take expeditious action on 

the communications sent by the R.O. to the Member Secretary on 25.10.2023. 

3. Learned Counsel submits that in spite of the directions of the Tribunal no effective action has been taken by the authorities and 

the brick kiln is still operating violating the norms. 
4. This O.A. raises substantial issue relating to compliance of the environmental norms. ........ , 

SI sad aT 8 fe wea war wo Wovfodio ent wa ane BY smeared 1 ae A 
woviodo ant wa area fas 15.05.2024 Wi of WoarstHe ga Ia S oer Hea fe Waa WA ent 
feats 07032024 a Wem fe yes ted BH ae A aM a Raft ar phn ape WARad aM 
wl We wi 

Wars : RAAT TA | cose, 
emote 

yori ve Retter—emtar wee 
wiofert—-Prafetad a yet yd sravan orfardt eg ffi 
1, forenfrent Hetea, vitrge) 
2 afte gfera afer aetea, oie a ge artes Tre Hite fe om wR V aER—aerae TI 

Prana art at qr we fer wae ge qeor ar waver Pret ah ae Ht A frat UA 
3. Wea Blea Hela, oro uu Prize ag, ors | 
4, 37 forenttrant, dered, viaqy 
5. Fea Tata arftrantt (get—e), woo weer Paw ars, certs | 
6. A Mofo wat, tens werre yd ah weit GAR, sas WerTE wT EH 

TEATS Fe HES GH Tera Wea Prey ax ages S sant Ie | <a 
Satrerty MVE 

dehta covetera + areas Reora stitre ata, rarer Te, ATR, UTERA-z21010, RATT : 0542~2275051, vat : oS Cestses 
wernt: Aowho-1274, eafer ave, werd Ar, eerTe—226010, FANT : 0522~-2720828, 2720681, 2720631. WRT : 0822-2720784 r 

87


